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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, AT NEW DELHI.

Original Application No.: $80/2019

IN THE MATTER OF:
Harminder Singh & Os. APPLICANTS
VERSUS |
Union of India & OFs. ... RESPONDENTS:
SYNOPSIS |

1. That the Applicants had filed an Original .application (980/2019] fitled as
Harminder Singh & Ors. Vs. Union of India & Ors raising substantial questions
relafing to Environment and man-made damage to the natural flow of river
Sisvan by way of filling up and closing a part of it in vilage Bharounjian -and
diverting it at another place nearby in village Kansala, Sub Tehsil Maijr, District
SAS Nagar, Mohali by M/s. Omaxe { R/? Gnd'R_/IO) out of sheer greed in order
to build their Group Housing Project “The Lake" and its residential township
Phase 1 & its Club , throwing all cautions and rule -of law to winds and in ’rh.is
huge environmental damage, which has caused massive flooding in the area
damaging the crops: and other properties of the villagers; the government
agencies/officers concermed have fully connived and their involvement-is writ

large on the face of this Environmental degradation.

2. That the Applicant herein had filed its objections dated 23.02.2021 to the to the
report dated 03.02.2021 submitted .by- JOINT COMMITTEE COMPRISING OF
CPCB, IITROORKEE AND STATE PCB and aiso to the report dated 12.11.2020 fi!’é"d_
by Chief Secretary of Punjab. That the Applicant herein had filed the objections.
parficularly highlighting the fact that the report dated 03.02.2021 as well as the
report dated 12.11.2020 had failed to take into consideration the illegal acts of

the Respondent Builder in Village Kansaia,



3. Thatitisin the humble submission of ihe-AppliCc:nf herein that the based on the
last objections dated 23.02.202; filed by the Applicant herein(wherein the
Applicant had clearly pointed out the omission of village Kansala by the Joint
Committee), this Hon'ble Tribunal had directed the Monitoring Committee vide
order dated 24.02.2021 to visit the site and exarmine the matter. That the last
order dated 24.02.2021 passed by this Hon'ble Tribunal though riot specifically

mentioned but was in respect to both village Bharounjian and village Kansaia.

4. That-due to non-specification of village Bharounjion and Kansala in the last
order dated 24.,02.2020, the Monitoring Commitiee was.unclear and thus failed
to visit village Kansala in order to determine the illegal acts of the Respondent
in village Kansala. It is submitted that the Applicant herein is also presuming
that due to paucity of fime or due to the prevalent Covid-19 situation, the
Moriitoring Commif’fee was uhable to visit village Kansala and determine the
situation aft site in village Kansala and hence the report has no mention about

the same.

5. That in compliance of the order dated 24.02.2021 passed by this Hon'ble
Tribunal, a report by the Monitoring: Commitiee 'h'c_as been submitted on
27.04.2021. The perusal of the aforestated findings and recommendations as
stated by the Monitoring Commiittee in its report dated 27.04.2021, without any
doubt demonstrates and substantiates that Omaxe for this project of theirs
have p_I_c:_yé‘d havoc with the topography and natural flow of the river Siswan
and by blocking it/changing its course have raised construction of this project,
which is completely illegal and highly damaging to the environment and the
biodiversity/aquatic life (flora and fauna) in the areq, apart from the entire
area having become susceptible to high flooding which has caused damage
to the houses of the villagers and crops being sown'in their tands in the vicinity
where these changes in'the natural flow of fiver have been made by Omaxe

and is a big threat for the future as well.



6. That it is in the humble submission of the Applicant herein that the report
filed/submitted by the Monitoring Committee is very appropriate and
satisfactory with respect to the findings in village Bharounijian and has rightly
pointed out the acts of the Respondent Builder in interfering with the normal
flow of river Sisvan and closing a part of it whereas the diverting another part
of the river causing enormous‘ environmental damoge as well as total flooding
of the area at village Bharounjian. However, it is submitted that the same does
not have any mention about the illegdl acts of the Respondent Builder in village

Kansala.

7. That since the inception of this Appeal, the Applicant has been pressing upon
the fact that the illegal acts of the Respondent Builder are not limited to village

Bharounjian but also extend to village Kansala.

8. That the Applicant herein is filing the present Objeé’rion to the report dated
27.04.2021 that this Hon'ble Tribunal may be pleased to direct the Monitoring
Committee to visit village Kansala and take examine the actual on site situation

at village Kansala.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, AT NEW DELHI.

Original Application No.: 980/2019

IN THE MATTER OF:
Harminder Singh & Ors. ' APPLICANTS

_ VERSUS
Union of India & Ors. .... RESPONDENTS

OBJECTIONS ON BEHALF OF APPLICANTS TO THE REPORT FILED BY THE
MONITORING. COMMITTEE IN COMPLIANCE OF ORDER DATED 24.02.2021 PASSED
BY THIS HON'BLE TRIBUNAL ALONG WITH AFFIDAVIT.

BACKGROUND:

1. That the Applicants had filed an Original application (980/2019) fitted s
Harminder Singh & Ors. Vs. Union of India & Ors raising substantial questions
relating to Environment and man-made damage to the nafuratl flow of river
Sisvan by way of filing up and closing a part of it in village Bharounjian and
diverting it at another place nearby in village Kansala, Sub Tehsit Mairi,
District SAS Nagar, Mohali by M/s. Omaxe (R/9 and R/10) out of sheer greed
in order to build ’rhéir Group Housing Project “The Lake” and its residential
township Phase 1 & its Club, throwing all cautions and rule of law fo winds
and in this huge environmental damage, which has caused massive
flooding in the area damaging the crops and other properﬁes of the
villagers, the government dgencies/officers concerned have fully connived
and their involvement is wiit large on the face of this Environmental

degradation.

2. That the Hon'ble National Green Tribunal vide its order dated 25.09.2019
constituted @ committee of Additional Chief Secretary, Housing and Urban

Development Punjab, Secretary lrrigation Department Punjab and SEIAA



Punjab to submit factual and action taken report through SEIAA Punjab as

nodal agency.

3. That the Committee submitted its report fo the Hon'ble National Green Tribunal
through SEIAA Punjab on 05.12.2019 with the following recommendatiors:

1. GMADA will construct culveris at point A for pdssing 2000 cusecs of

water and df point B for passing of 2650 cusecs of waler affer velting

drawings from the Water Resources Department.

il. M/s Omaxe Chandigarh Extension Developer Pvt. Lid. shall remove the
debris from the water way of the natural drain and restore the Level of
the Jand to the original level. GMADA shall ensure the compliance of

the notice issued by it.

. M/s Omaxe Chandigarh Extension Developer Pvt. Lid shall protect the
leff side of creek of the reach _édjof'nfn.g fo The Lake' Project and the left
edge. of the road from point A to B along the creek with the help of
stone pitching as per the underfaking 22/10/2019 submitted by it,
GMADA and Water Resource Department shall ensure the CO'mp!fGnée'

of the same.

4. That the Applicants herein thereafter filed O,bjec-fi.oﬁs dated 10.02.2020 to the
report dated 05.12.2019 submitted by SEIAA Punjgb before this Hon'ble
Tribunal. It is submitted that through the objections dated .]_0._02.2020, the
Applicants pointed out that the Report fails to acknowledge relevant factual
matrix and was not comprehensive dnd an incomplete report confrary to the
directions by this Hon'ble Tribunal in its order :dc:"red 25.09.2019. The repoit did
not comply Wifﬁ the directions of the Tribunal and the grievance of the

Applicants in ifs frue spirit and substance.



5. That thereafter, this Hon'ble Tribunal in the light of the report submitted by SEIAA
Punjab and the objections dated 10.02.2020 fited by the Applicants herein, infer

alia ordered on 03.03.2020:

“The Stafe PCB may assess and recover compensation on ‘Pollufer
Pays’ principle. The GMADA may also enforce ifs directions. in leffer
dated 28.03.2014, Annexure B-1 fo the reporf. The Commitice may
look into the issue of diversion of river af village Kansala which has
nof been gone in_fo so far. lllegal filling up of the river and raising
ilegal construction and remedial action be also examined by the
Committee. The illegal construction may either have to be removed
or compensafion assessed and recovered, For this purpose,
represenfatives of the Cenfral Pollution Conirol Board (CPCB), IiT
Roorkee and the State PCB will be a separate Commitfee. The nodal

agency for compliance and coordination would be the Stafe PCB.”

6. That a report in view of "_rh_e above. direclions was submitted before this
Hon'ble Tribunal by the Chief Engineer, Drainage Punjab through SEIAA on

08.02.2020, which stated as below:

"The flow of the creek passing through the pipe culverts near ‘The
Lake’ project again returns fo the right side and runs through the old
bed of river and flows downstream, At present, there is no-obstruction

in the natural flow of the river near village Kdnsc!q;
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7. That this Hon'ble Tribunal in view of the report dated 08.09.2020 submitied
by the Chief Engineer, Drainage Punjob through SEIAA and in view of the

submissions made by the Applicanis herein on 01.10.2020, ordered:

“4. Learned Counsel for the dapplicants submifs that the above
report-does not show compliance of the order of this Tribunal.
Mere statement that the flow of thé river is not obstructed is
not adequate and is.in conflict with the earlier reports referred
to in-the order dated 03.03.2020. It is also pointed ouf that the
matter has bgen dealf with only by the Executive Engineer of
the Water Resources Department, without involvement of
ofher concérned Departments, including GMADA, Housing
and Urban Development Depariment, the Environment-

Department and the irigation Department.

5. In view of above, we direct the Chief Secretary, Punjab fo
call a meeting of the concerned departments viz. GMADA,-
the Housing and Urban Development Department, the
Imigation Department, and the Environment Department
within one month fo look into the matter and take remedial
action and furnish a report after _fokrfh g information from aff the
said departments “within  three months by e-mail ot
judiciaingt@gov.in preferably in the form of searchable

PDF/OCR Support PDF.and not in the form of Image PDF."

8. That consequently in part.complidnce of fhe order of this Hon'ble Tribunai,

an action faken report had been filed by Chief Secretary of Punjab dated



12.11.2020. However, the same in fact appeared to be made to help the
wrong doers as it was not in compliance with the order dated 01.10.2020
passed by this Hon'ble Tribunal. The report was not com prehensive and non-
compliant in all its major aspects: The report falled o qc-knbw!e.dg_e
important factual aspects that have and are '_c__cusing damage fo the

natural flow of river Sisvan.

. That in compliance of the order passed by this Hon'ble Trbunal on
03.03.2020, a report dated 03.02.2021 had been submitted by JOINT
COMMITTEE COMPRISING OF CPCB; lit ROORKEE AND STATE PCB. That the

retevant recommendations of the committee were as follow:

I‘S{a)Provfded two p‘ﬁpés_ each of 5 ff diameter af the crossings
of the river Siwan with the project road at Points A and B are
not adequate dnd would inundate the arec towards west side
of the project road even during moderate flow in the river.
S.uch obstruction in flow may divert the main channel! and the
river may follow sfraight path in future which would cduse
erosion of the agricultural land. To avoid such damage is
recommended thaf culverts of suitable size be consirucied
both the points A & B. The concerned Dept, may engage some
expert agency fo carry out study to design the culveris Gnd
the cost of the construction of the culverts shall be levied from

M/s Omasxe-Chandiigarh Extension Developers Pvt. Lid,

13{b]The course of the river and Choe at their confluence
have been shifted towards riorth and the left food ploin of the
Choe and Siswan river have dlfse beeh encroached near the

confluence. To avoid the environm enfal damage in future, the
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commiltee recommends that the course of the river shall be
resfored to ils original course as it was before the construction
of the project. A!-ferhoﬁvefy; a suitable section of the Siswan
river from Point A to B and the Choe from the Culvert on the
Chandigarh-Kurali road to its confluence with Siswan river be
excavated and debris be cleared so that flood water can be
contdined in the channelizéd section of the river and the
Choe to -a\;ofd inundation and soil erosion in the nearby area.
The concerned Dept. may eng_c:g.é some experf agency 1o
carry ouf study fo fix Tﬁ'e size of the section of the river and' fhé
Choe. The cost towards the restoration b'r the 'é‘hahne!iz*aﬁdn
mc;‘uo‘mg land cosf Is required fo be borne by M/s Omaxe

C handrgarh Exfens;on Devefopers PL Ltd.

10. That the Applicants herein thereafter filed Objections dated 23.02.2021 to

1]

the report dated 0.3'.02._2021_ subfﬁiﬁe.d by JOINT COMMITTEE COMPRISING
OF CPCB, it ROORKEE AND STATE PCB.cmd also to the report da’f'ed
12.11.2020 filed by C.h_ief Secretary of Punjab. It is submitted that through the
objections dated 23.02.2021, the Applicants pointed out that the Reports
faled to acknowledge relevant facfual malix and were not
comprehensive and.an incomplefe report contrary-io the directions by this
Hon' b!e Tribunal in its line of ordera The repor’rs did not comply with the

directions of the Tribunal and ’rhe gnevance of 1he Applicants in its ’rrue spirit

-and substance.

-That thereafter, this Hon'ble Tribunal in the light of the report submitted by

JOINT COMMITTEE COMPRISING OF CPCB, IIT ROORKEE' AND STATE PCB

dated 03.02.2021 and the report dated 12.11.2020 filed by Chief Secretary
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of Punjob dated and the objections dated 23.02.2021 fied by the

Applicants herein, inter alia ordered on 24.02.5021:

The applicant has filed objections fo the effect that
Environmental Clearance (EC) was granted without taking
info account the fact of Siswan River passing through the
project. There is diversion of the natural flow of the river to raise
consfructions. The report does not address the problem fully.
Construction of bridge at point B will not solve the problem.
There is need fo make culverls af points A and B as
contemplated in the earlier order of this Tribunal. There is need
to restore the areq olffe_cf_ed by the illegal diversion of the river
flow. The builder has filled up the course of the River and raised
consfruction in the River bed in village Bharoujian and Kansala,

resulting in irreversible damage to the environment.

We have duly considered the matter and diso heard the
representative of the State. The Builderin question, has also put
in appedrance. We have also considered the application filed
by another builder-company, the PCB Real Estate Pvt. Lid.
seeking direction to restore the River Siswan which has been

itegally obstructed affecting the inhabitants.

We find that since there is change of the natural course of River
Siswan by the Builder and the SEIAA while granfing EC failed fo
even consider this aspect, satisfactory remedial action has fo
be taken. While we appreciate the efforfs of the Chief
Secrefary in personally intervening in the matter, the remedy
provided does not adequately address the problem. Mere
construction of bridge may not be a solufion in the
circumstances. There is need to further exdmine the matter
with the assistance of an independent C ommittee which may

also visit to the sife.

Accordingly, without expressing final view af this sfage, we
request the Committee headed by Justice Jasbir Sin gh, former
Judge of Punjab and Haryana High Court (constituted to
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oversee cerfain environmental issues in the State of Punjab) to
Jook info the matter affer undertaking visit to the site and
suggest remedial measures. The Committee will be aft liberty to
fake technical assistance from any other experts/institutions
and also consider the viewpoint of the rival parties, including
concerned Departments: The Committee may give ifs report
preferably by-30.04.2021 and ailso up;'odd the same on website
of PPCB simultaneously so that the concemed
parties/Departments and the Chief Secretary, Punjab can
access the same for further course of action, unless there are
ohjections to the report in which case the Tribunal will resolve
the issue. The report may be filed by e-mail af
judicialngt@gov.in preferably in the form of searchable PDF/
OCR Support PDF and not in the form of Image PDF.

12. That a repert in view of the above directions has been submitted before
this Hon'ble Tribunal by the Monitoring Committee on 27.04.2021, which

states-as below:

CONCLUSIONS. AND RECOMMENDATIONS OF THE MONITORING

COMMITTEE:

I. The perusal of the Google earth images of the year 2003, 2006 and
2009 indicate that Siswan river had -ma_infdfhed ifs part of natural flow
in the form of creek within its bed and was reaching to point-A dand
after crossing the road path way, it confluences with the natural drain
/ choe (a fributary of Siswan river) passing through the village
Bharounjian. After mixing both the creek of river .Siswaﬁ and natural
drdin, the combinéd stream was again enfering into river Siswan affer
crossing the road af point B. All the said features showing the natural
drainage system of the area have been mentioned in figure-1 as

shown above in aforesaid para.

But now the natural drainage system of the area has been disturbed
by M/s Omaxe _Chandigarh'_.Developers Pvf Lid and 2 pipes each of
diameter 5' {fhough these pipes were also not adequate fo cater the

flow of 2000.cusec), provided at point-A, have been removed and the
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creek water is stagnating near point A whereas, during the pendency
of the case in the Hon'ble 'NGﬁOn‘oI--Green-'Trfb'unq!, no such deviations
in the system could have been made. It has been expressed by the
Department of Water Resources that during floods'in Siswan river, flow
shall be maintained within the river bed., However. no natural
drainage system of any area can be disfurbed to maintain the

balance between environment and ecosystem,

Therefore, the Moniforing Commitfee recommends that GMADA, SAS.
Nagar shall construct well designed culvert having ddequate span to,
pass 2000 cusec of water underneath VR-6 road at point-A, for which
hecessary design and drawing shall be provided by Department of
Water Resources within 01 month and culvert may be constructed by
GMADA und_ér the supervision of Department of Water Resources
within 04 months, The cost of construction of c:-ufvérf shall be borne by
M/s Omaxe Chandigarh Extension Developeérs Pvt. Lid. for which M/s
Omaxe Chandigarh Extension Developers Pvt. Lid has already
submifted their consent for construction of these culvert bridges vide
letter No OCEDPL/DIR 2019-1, dated 22.10.19. '

After confluence of creek of Siswan river and natural drain {a tributary
of Siswan river), it is crossing VR-6 road at point-8, where the discharge
of water shall be 2650 cusec, as mentioned by Department of Water
Resources. Therefore, a culvert at point B having adequate span
length, to pass 2650 cusec d water, for which the necessary design
and drawing shall be provided by the Department of Water Resources
within 01 month, shall be constructed by GMADA within 04 months
under the supervision of Department of Water Resources. The cost of
consfruction of culvert may be borne by vM/s Omaxe Chandigarh
Extension Developers Pvt. Lid for which M/s Omaxe Chandigarh
Extension Developers Pvt. Ltd has already submifted their con'sen_f- for
consfruction of these culvert bridges vide letter No OCEDPL/DIR 2019-
I, dated 22.10.79.
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3. Natural drain (o fributary of Siswan river] passing through village
Bharounjian and near ‘The Lake Project” (developed by M/s Omaxe
Chandigarh Extension Developers Pvf. Lid.), may be brought fo ifs
original course by M/s Omaxe Chandigarh Developers Pvt Lid by
removing debris/ consfruction material and other obstructions
created within the water way of natural drain. Ifs embankments. and
bed may be resfored fo its original level. The said works may be
completed by M/s Omaxe Chandigarh Developers Pvt Lid within 03

months,

4. The wastewater of village Bharounjian dnd. other ddjoining villages
may be treated adequately as per the design of Thapar model or
Seechewal mode! by the Deparfment of Rural Development and
Panchayat within 04 moniths and the freated sewage may be ufilized

for irigation of the nearby fields.

5. M/s Omaxe Chandigarh Extension Developers Pvt. Ltd. shall protect
both sides of the creek of the reach adjoining fo '"The Lake Project"
[developed by M/s Omaxe Chandigdrh Extension Developers Pvi.
Lid). GMADA and Department of Water Resource shall get

compliance of the same.

6. The management of M/s Omaxe Chandigarh Extension Developers
Pvt. Ltd. shall clean, desilt and mdintain natural drain/ choe passing
through their project and ensure ifs free flow in the drain without any

obstruction even during flood in drain.

13.The perusal of the aforestated findings and recommendations as stated by
the Monitoring Commiittee in ifs report dated 27.04.2021, without any doubt
demonstrates and substaritiates that Omaxe for this project of Their's have
played havoc with the fopography and natural flow of the river Siswan and
by blocking it/changing its course have raised construction of this project,

which is completely illegal and highly damaging to the environment and
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the biodiversity/aquatic life (flora and fauna) in the area, apart from the
entire ared having become susceptible to high floeding which has caused
damage to the houses of the villagers and crops being sowh in their lands
in the vicinity where these c:_'hc;tng'es'-In the natural flow of river have been

made by Omaxe and is a big threat for the future as well.

14.That it is in the humble submission of the Applicant herein that the report
filed/submitted by the Monitoring Commiittee is. very appropriate and
satisfactory with respect ’ro-’rhé]findings in village Bharounjian and has rightly
pointed out the acts of the Re'spondenT_Bﬁild_er in i.nfen‘ering with the normal
flow of river Sisvan and closing a part of it whereas the diverling another
part of the fiver ca_;Jsi_ng enormous environmental damage as well as total
flooding of the area at village Bharounjian. However, if is submitted that the
same does not have-any mention-about the illegal acts of the Respondent

Builder in village Kansala.

15.That'it is perfinent to mention herein that the last order dated 24.02.2021
passed. by this Hon'ble Tribunal %h_0ug'h_ not specifically mentioned but was
in respect to both village Bharounjion and village Kansala. That due to non-
specification of village Bharounjion and Kansala in the last order dated
24.02.2020, the Monitoring Committee was unclear and thus failed to visit
village Kansala in order to deiermine the illegal acts of the Respondent in
village Kansala. it is submiitted that the Applicant herein is aiso presuming
that due to paucity of time or due to the prevalent Covid-19 situation, the
Monitoring Committee was unable to visit village Kansala and determine
the situation at site in village Kansola and hence the report has no mention

about the same.

16.T_hc:f the illegal actions of Omaxe in terms of construction is not limited to

village Bharounjian but also extends to village Kansala, That river Siswan
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further down flows to the vilage Kansala, and the Google images taken
from the year 2003 il 2018 again demonstrate dnd substantiote the
usurpation/expropriation of fiver Siswan by Omaxe in order to construct their
club and other parts of this fownship. If the images dated 22nd of Novemiber
2003, 2nd of October, 2006, 17*-of August, 2007 are perused there is a clear
course of the river shown which while coming.downstream from the left side
of the photograph goes meandering and takes a tum towards left and goes
straight and ’rakes" a sharp turn 'tbwcrds_righ’r to further go d_0wn to take
another teft and flow onwards. If the image of 30t of April, 2009 is perused,
it shows that Omaxe had started filling up the course of the river from where
it takes a sharp turn right and the image dated 16t of December, 2012
thereafter shows that portion of the river eliminated completely and where
existed the natural flow of the river, now construction is shown along with.a
boundary wall which in fact is the club and other plotted colony being

constructed for the township.

17.That it is important and extremely relevant to point out here that the report
submitted by the Monitoring Committee is incomplete only to the point that
it fuils o consider the relevant area of the village Kansala where Omaxe has
systematically over the years diverted the natural flow of the river in order
to raise construction of their clubhouse and other ploited colony, the
complete detail of which has been demonsirated dlong with Google
images from the relevant years. For the kind perusal of this Hon'ble Tribunal
the Applicants are aftaching hereto as Appendix-A, various Google
images/ superimposed wiih‘aciuqf ared maps, perusal of which would bring
home the aciual area where river flow has been diverted and construction

raised be filling up the riverbed in village Kansala.

18.Therefore, itis hu_mbiy'-'submiﬁe'd by the Applicant herein that the change in

the flow of the river near village Kansala is: aftributable to the ilegal acts of
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construction of the Respondent Builder in village Kansala, which has caused
extensive damage to the environment by diverting the natural course-of the
river, filling up the riverbed and raising illegal construction. The Menitoring
Committee due to reasons unknown has not taken into consideration the
illegal construction by the Respondent Omaxe in village Kansala and it is
thus humbly prayed that the same needs to be investigated and remedial
actions taken as well as imposition and recovery of heavy environmenial

compensation.

19.Thai it is pertinent to mention herein that the Applicants in the OA aswell as
the earlier objections dated 10.02.2020 and 23.02.2021 have clearly pointed
out that the illegal actions of the Respondent Builder is not limited to
Bharounjian but also extends to village Kansala. That further in the order

dated 0303.2020, this Hon'ble Tribunal had clearly directed the Committee

to_look info the issue of diversion of river af village Kansala which has not

been gone into so far. That despite the aforesaid directions of this Hon'ble

Tribunal and the various objections raised by the Applicants herein, all of
the committees formed by this Hon'ble ‘_I'rib_una!' have failed fo take into
consideration village Kansala. If is submitted that fill date no report filed
before this Hon'ble Tribunal talks about the illegal consiruction by the

Respondent Builder in village Kansala.

20.That itis in the humble submission of the Applicant herein that the based on
the last-objections dated 23.02.2021 filed by the Applicant herein{wherein
the Applicant had clearly pointed out the omission of village Ka nsala by the
Joint Committee}, this Hon'ble Tribunal had directed the Monitoring
Committee vide order dated 24.02.2021 to visit the site and examine the
_mah‘er. That has airec:dy m.e_n‘ri,onéd- in the preceding paragraphs that the
last order dated 24.02.2021 passed by this Hon'ble Tribunal though not

specifically mentioned but was in respect to both village Bharounjian and
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vilage Kansala. That due to non-specification of vilage Bharounjian and
Kansala in the last order dated 24.02.2020, the Monitoring Committee was
unclear and thus failed to visit village Kansala in order to determine the

illegal acts of the Respondent in village Kansala.

That it is humbly prayed by the Applicant herein that this Hon'ble Tribunal
may be pleased to grant some time to the Monitoring Committee and
direct them to visit vilage Kansala and take into consideration the illegal

acts of the Respondent Builder in village Kansala.

Therefore, in view of the averments made hereinabove it is respectfully
prayed that the facts stated in the written submissions and objections to
the reports by the Applicants may kindly be taken on record for just and

proper adjudication of this matter.

Through

g

(A.R. TAKKAR, SHRIYA TAKKAR, AM lﬁdAR, UNNATI ANAND

& SY§SH8 PESSWANI)

ADVOCATES

ARTLO

# A25/12,

DEODAR MARG, DLF PHASE -1,
GURGAON - 122002

SR. CLERK: 9582209633

Email ID: artakkar@artlo.in




BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHI.

Original Application No. of 2019

IN THE MATTER OF:

HARMINDER SINGH & ANR

-..APPLICANT

VERSUS

UNION OF INDIA & ORS.

...RESPONDENTS

Affidavit Of Harminder Singh S/o Sh.
Ajmer Singh Aged About 1€ Years, R/o
Village, Bharunjian, SAS Nagar, (Mohali)

Punjab

I, the above named deponent do hereby solemnly affirm

and state as under:

That the above tifled accompanying Objections has been
drafted under the authority and instructions of the
deponent and after perusing its contents, the deponent has
duly signed it, and the contents of paragraph Nos. 1 to
thereof are true and correct to the knowledge of the

deponent, and the same may be read as contents of this

affidavit also, which are not being reproduced for the sake

of brevity. No part of it is false and nothing material has

been kept concealed therefrom.

N Hpermose Jner

A



2, That
!
e annexuies allached with the accompanying (2 0
Objecy
Ons are true Copies of their Respective originals.
PLACE:
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exacutant 63 g o h
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VERIFICATION: ‘::ill: :t:nrgw_\in!'

Verified that the Contents of para 1 and 2 of my affidavit are true

and correct to my knowledge. No part of it is false and nothing

material has been kept concealed therefrom.
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par: Q& —b - jo %'\// DEPONENT
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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHI.

Original Application No. of 2019

IN THE MATTER OF:
HARMINDER SINGH & ANR
...APPLICANT
VERSUS
UNION OF INDIA & ORS.
...RESPONDENTS

Affidavit Of Manjinder Singh S/0 Sh
Ajmer Singh Aged About 5{_ Years, R/o

H no-26, Sector- 20-A, Chandigarh.

I the above named deponent do hereby solemnly affirm

and state as under:

1. That the above titled accompanying Objections has been

drafted under the authority and instructions of the

L/ deponent and after perusing its contents, the deponent

has duly signed it, c:nd the contenis of paragraph Nos. 1
to thereof are true and correct to the knowledge of the
deponent, and the same may be read as contents of this
affidavit also, which are not being reproduced for the
sake of brevity. No part of it is false and nothing material

has been kepl concealed therefrom.

N
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2. That the annexures allached with the accompanying

e Copies of their Respectlive originals

Objections are tru
PLACE: - ?ﬁ}’\
WU s A
i n fraavt Paor e
DATE: :»“r:'n'.;i«'-‘r'r- v DEPONENT
LI P T :
VERIFICATION: i&"‘fw %mﬁﬁ 34\ & %b\%_\

Verified that the contents of para 1 and 2 of my affidavit are true

and correct to my knowledge. No part of it is false and nothing

material has been kept concealed therefrom.
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